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BEFORE THE HONOURABLE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI

Original Application No. 186 of 2023
(Under Section 14 & Section 15 r/w Section 18 of the National Green Tribunal Act, 2010)

IN THE MATTER OF:
RAVINDRANATH SHANBHOGUE ..... APPLICANT
VERSUS
UNION OF INDIA AND OTHERS .....RESPONDENTS

VERIFICATION

I, Sreelakshmi P.B, aged 43 years, Environmental Engineer, Kerala State
Pollution Control Board, District Office, Kasaragod, do hereby verify on this the
05" day of January, 2026, that all what is stated above are true and correct to the

best of my knowledge and information.

Sré:(m%

Environmental Engineer
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BEFORE THE HONORABLE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI
Original Application No. 186 of 2023
IN THE MATTER OF:
RAVINDRANATH SHANBHOGUE .....APPLICANT
VERSUS
UNION OF INDIA AND OTHERS .....RESPONDENTS

STATUS REPORT ON OA 186/2023 (SZ) FILED BY THE
ENVIRONMENTAL ENGINEER, KERALA STATE POLLUTION
CONTROL BOARD, DISTRICT OFFICE KASARAGOD ON BEHALF OF
THE MEMBER SECRETARY KERALA STATE POLLUTION CONTROL
BOARD BEFORE THE HONORABLE NATIONAL GREEN TRIBUNAL

I, Sreelakshmi P.B, aged 43 years, currently working as Environmental Engineer of
the District office of Kerala State Pollution Control Board, Kasaragod, do hereby

solemnly affirm and state as follows:

1. I am the Environmental Engineer, Kerala State Pollution Control Board
(hereinafter referred to as Board), and duly authorized to represent the 5%
respondent in the above case. I am aware of the facts affirmed by me in this
report. [ am swearing this report based on the best of my knowledge,

information and belief and the facts revealed from the records.

2. It is respectfully submitted that the Hon’ble Tribunal on 29.10.2025 directed
that
“Let a comprehensive report be submitted by M/s. PCK, which must also
address the missing endosulfan barrels; any damage caused by the presence of

endosulfan in soil and water, and any remedial measures required. It is

L

Sreelakshmy P.B
Environmental Engineer
KSPCB, District Office
Kasaragod
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clarified that, as recommended by the CPCB, all related expenses shall be
borne by M/s. PCK. Let the report prepared by M/s. PCK in compliance with
these directions be circulated in advance to the applicant and other counsels to
enable them to file objections, if any. The analysis shall be carried out in the
presence or under the supervision of the Kerala SPCB/CPCB. It is open to the
CPCB/Kerala SPCB to engage any expert agency in this regard”

3. It is respectfully submitted that the Regional Director, CPCB, Bengaluru, has
directed that M/s. PCK Ltd. shall obtain authorization from the Kerala SPCB under
the Hazardous and Other Wastes (Management and Transboundary Movement)
Rules, 2016, for the environmentally sound disposal of endosulfan stocks /
contaminated waste materials through an authorized and selected TSDF operator
having adequate facilities for safe disposal in compliance with the said Rules. The
copy of  Letter F.No.CM-13013/8/2023-LAB-RD-BENGALURU RD
(Bengaluru)/651 dated 03.12.2025 is produced herewith and marked as_Annexure

R5(a).

4. 1t 1s respectfully submitted that in view of the Order of the Hon’ble Tribunal and
based on Annexure R5(a) the Board had issued directions to M/s. PCK directing to
comply the order and also obtain Board’s authorization for disposal of the Endosulfan
barrels. Copy of Letter No.KSPCB/1939/2023-SEE-1 dated 30.12.2025 is produced
herewith and marked as Annexure RS5(b). M/s. PCK had not applied for

authorization till date and also not submitted any action taken to dispose the
Endosulfan barrels. Hence, the District Office of the Board convened hearing with
M/s. PCK to review the action taken by M/s. PCK to dispose the Endosulfan barrels
and also to provide necessary support for obtaining Board’s authorization. M/s. PCK

had not attended the hearing convened by the Board. M/s. PCK on 01.01.2026

Sreelakshmy P.B
Environmental Engineer
KSPCB, District Office
Kasaragod
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reported that the Endosulfan stock is presently under the control of revenue

department. The copy of Letter No. KSD/Endosulfan/1330 dated 01.01.2026 is

produced herewith and marked as AnnexureRS5(c).

5. It is humbly submitted that M/s.PCK had not reported the present status on

disposal of barrels.
All the facts stated above are true to the best of my knowledge,
information and belief.

Dated this the 05™ day of January, 2026.

The Eﬂ%;n(”’glﬁﬁlgineer

Kerala State Pollution Control Board
District Office Kasaragod
On behalf of the 5™ Respondent
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Annexure R5(a)

I'he Managing Director,
Plantation Corporation-Kerala (PCK).

Head Office. Muttampalam P.O. Kottayam. Kerala - 686 004,
Email: mdpekltd@péklimited.in & operationsdeptiapeklimited.in

N
Sub:  Honourable NGT matter of OA No. 186/2023(S7): Disposal of endosulfan
stockpiles and further studics.
Ref:  Honourable NGT order dated 29-10-2025.

BIF.

Please refer the Honourable NG order dated 18-09-2024. whercin CPCB was directed to
coordinate with Central Insecticides Board & Registration Committee (CIB&RC) under the
Dircctorate of Plant Protection. Quarantine &  Storage. Department of Agriculture &
Cooperation to investigate the method by which the stacked endosulfan stock can be disposced-
off'inan environmentally sound manner. As per the deliberations of the expert group including
the representative from CIB&RC. evpert team and officials of CPCR, Kerala SPCB. District
Administration and Health Department of Kerala Government (Kasaragod and Palakkad).
representatives of TSDE Operators. inspected the stock piles stored at the four estates of M/s.

Plantation Corporation ol Kerala 1.td.. (M/s. PCK 1.d..) located in Kasaragod and Palakkad

Districts of Kerala during 21-23" November. 2024, As suggested by the expert tcam. the

/’b{ endosulfan stockpiles were transferred o new drums during 19-24" June 2025 under the
tb\\fb\ supervision of the joint expert team members. Detailed inventory of the endosul fan stocks to
be disposed prepared. in presence of expert team and the representatives of District
Administration (Kasaragod and Palakkad). All the endosulfan liquid transferred o new drums
(110 IL). contaminated materials were secured in drums. labelled. marked and kept under safc
custody of M/s PCK Limited for the ultimate disposal. A detailed report indicating the
inventory and ultimate disposal options was submitted to the Honourable Tribunal. After
considering the report. Honourable NG'T vide order dated 29-10-2025 (copy enclosed for

record and ready reference) directed that:
LonTo.

& e (@repe) < freef wa, u-ws, veow wd Bl 7@, R ¥, 7-d 4, Baam FEE — UKo 0%,
Regional Directorate (Bengaluru) : " Nisarga Bhawan ", A-Block, 1* & 2™ Floors, Thimmaiah Road, 7" D - Main, Shivanagar, Bengaluru - 560 079.

QWY / Telephone : 080-23233739, 23233827, 23222539, Fax : 080-23234059
é‘—'ﬁﬁ"l’ / E-mail : zobangalore.cpch@nic.in

U Hraterd - ufder vad, gt efT T, Rt 230 033,
Head Office : Parivesh Bhawan, East Arjun Nagar, Delhi - 110 032.
GWMIE / Telephone : 011-43102030, Fax : 22305793, 22307078, 22307079, 22301932, 22304948
$-% / E-mail : cpcb@nic. in  YTEEE / Website : www.cpeb. nic.in




YAt this Stage, it would po appropriate to direct My, Plantation Corporation of
Kerala Limijteq (M/ss. PCK ) 10 jointly examine the reports of the State, Keralq SPCB, and
CPCB along with thejy recommendations qny the objections raised by the applicant and
o conduct q thorough Study.

Let q comprehensiye report be submitteq by Mz, PC, wihich must qls address
the missing endosulfan barrels; any damage cayseqd by the presence of endosulfun iy soil

and water; qng any remedial measyyes required”,

Honourable NG T also specifically directed that as recommended, a]) expenses shall be borne

by M/s. PCK and study shall be conducted under the supervision of Kerala SPCB/ CPCB,

Meanwhile, as already rccommended by the Jjoint expert team, M/s. PCK .4 shall obtain
authorization from Kerala SpCR under HOWM Rules, 2016 for cnvironmcn[alJ)' sound
disposal of endosulfan stocks/ contaminated wasqe Mmalerials through (he authorised and
sclected TSP Opcrator having adequate faciljgjes tor safe disposal fultilling the requirements
ofHOWM Ryles. 2016.

Itis therefore requested 1o 1ake necessary action and for ensuring compliance in |ipe with the
Hon ble NG T directions dated 29.10:2025 {1 (e mallicer.

Yours faithfully

a

(J. Chandra Babu)
Regional Director
Encl.: As abhove

Copy to:

I. District Collector, Endosulfan Cepp. . - -For kind information ang o facilitate (he
Government of Kerala, Kasaragod. requircments  for disposing (he Stacked
Kerala endosul fan stockpile.,

2. AO 1o MS. CPCB. Delhj © Forkind information ol "MS" please.

3. The Dircctor & DH, IPC-I, CpCR. © For information and record please.

Delhi
4. The Director & DI, Tegal Section. + Forinformation ang record please,
PCB. Delhj,
\/{f\e/lcmber Scceretary, Kerala Spcp. - Forinformation with a request (o co-ordinate
Thiruva nanthapuram, with PCK for further necessary actions,

(). Chandra | abu)



BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI

[Through Physical Hearing (1 Iybrid Option)|

_Qri&ifiﬂ_Aﬂlﬂ@_ﬁ_Q!lﬂ_ogl§5_°fggg3i§21_3§
L.A. No.88 of 2025 (s7)

IN THE MATTER OF:

Ravindranath Shanbhogue.

...App]icant(s)
Versus
Union of India,
Through its Secretary,
New Delhi and Ors,
...R_espondent(s)

Date of hearing: 29.10.202s5,

CORAM:

FFor Applicam{s): Mr. Gauray Kumar Bangal.

For Respondcm(s): Dr. Kuna, Su1'_var1m‘aye'1rxa for R1,

Mr. R, ’I‘hir‘um]\mkm‘asn for RO,
Mr. (. Vignesh represented
P, Kumaresan for R3.
Mr. Rajat Jonathan Shaw represented
Mr. K.M. Darpan for R4,
Mrs. V.K. Rems Smrithi for Rs.
Mr. Mukesh Kumar for R6.

Mr. Abraham Markos for R7.
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ORDER

L. Heard the learned counsels in part.

2. The learned counsel appearing for the applicant
submitted that, according to the first report of the Central
Pollution Control Board (CPCB) dated 01.01.2024, a total of
278 barrels of endosulfan had been reported, whereas only
20 barrels were recovered. However, the latest CPCB
report dated 16.07.2025 accounts for only 69 barrels
containing endosulfan and recommends their disposal
through incineration. Therefore, the learned counsel for the
applicant contends that the remaining barrels must be

traced to fully eliminate the presence of endosulfan.

3. The Kerala State Pollution Control Board has
reported that both Alpha endosulfan and Beta endosulfan
were found only at Below Detectable Limits (BDL).

4. The applicant’s counsel, however, objects that
the water samples were not collected from the required

distances and that the sampling was superficial.

5. At this stage, it would be appropriate to direct
M/s. Plantation Corporation of Kerala Limited (M/s. PCK)
to jointly examine the reports of the State, Kerala SPCB,
and CPCB along with their recommendations and the
objections raised by the applicant and to conduct a

thorough study.
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6. Let a comprehensive report be submitted by
M/s. PCK, which must also address the missing
endosulfan barrels; any damage caused by the presence of
endosulfan in soil and water; and any remedial measures

required.

T It is clarified that, as recommended by the
CPCB, all related expenses shall be borne by M/s. PCK. Let
the report prepared by M/s. PCK in compliance with these
directions be circulated in advance to the applicant and

other counsels to enable them to file objections, if any.

8. The analysis shall be carried out in the
presence or under the supervision of the Kerala

SPCB/CPCB. It ds -open to dlie CPCB/Kerala SPCB to

engage any expert agency in this regard.

9, Post the matter on 09.01.2026.

Sd/-
Smt. Justice Pushpa Sathyanarayana, JM

Sd/-
Dr. Prashant Gargava, EM
0.A. No.186/2023 (S7) &

[LA. No.88 /2025 (SZ)
29th October, 2025, Mn.
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KSPCB/1939/2023-SEE-1 1/44153/2025

Annexure R5(b)

Ph: General: 0471- 2312910, 2318153, 2318154, 2318155 Chairman:
2318150 Member Secretary: 2318151

e-mail: chn.kspcb@gov.in; ms.kspcb@gov.in FAX: 2318152 web:

kspcb.kerala.gov.in
KERALA STATE POLLUTION CONTROL BOARD

I eHe8 Momundm aelaie:esm dlaamem eenda \" I_I FE
P roomro i o500 (P
KSPCB/1939/2023-SEE-1 Date: 30-12-2025
Registered with A/D

From

Member Secretary
To

The Managing Director

Plantation Corporation - Kerala (PCK)
Head Office, Muttambalam P.O
Kottayam, Kerala - 686 004

Sub: - The Hon’ble NGT matter of OA No. 186/2023(SZ): Disposal of
Endosulfan stockpiles and further studies - reg.

Ref: - 1. The Hon’ble NGT Order dated 29.10.25 of OA No.186/2023(SZ)
2. F.No.CM-13013/8/2023-LAB-RD-BENGALURU RD (Bengaluru)/651
dated 03.12.2025

Sir,
Kind attention is invited to above subject matter and references cited.
Vide ref.(1) the Hon’ble Tribunal has directed as follows:

“5. At this stage, it would be appropriate to direct M/s. Plantation
Corporation of Kerala Limited (M/s. PCK) to jointly examine the reports of
the State, Kerala SPCB, and CPCB along with their recommendations and
the objections raised by the applicant and to conduct a thorough study. 7. It
is clarified that, as recommended by the CPCB, all related expenses shall be
borne by M/s. PCK. Let the report prepared by M/s. PCK in compliance with

these directions be circulated in advance to the applicant and other counsels



KSPCB/1939/2023-SEE-1 1/44153/2025

to enable them to file objections, if any. 8. The analysis shall be carried out
in the presence or under the supervision of the Kerala SPCB/CPCB. It is
open to the CPCB/Kerala SPCB to engage any expert agency in this

regard”.

In view of the directions of the Hon’ble NGT, it is requested to take
urgent and necessary action to ensure compliance with the order dated
29.10.2025.

You are also directed to apply and obtain authorisation under the
Hazardous and Other Wastes (Management and Transboundary Movement)
Rules, 2016 (HOWM), for the environmentally sound disposal of endosulfan
stocks/contaminated waste materials through an authorised TSDF operator

having adequate facilities for safe disposal.
Kin reat this matter as m rgen

Yours faithfully,

Signed by
Ratish Menon

DatdSE-MBEB ARG RETARY

Encl.as above

Copy to :
1. The Regional Director
Regional Directorate (Bengaluru)
‘Nisarga Bhavan’, A Block,

15t & 214 Floors, Thimmaiah Road

7! D Main, Shivanagar
Bengaluru - 560 079

2.The Chief Environmental Engineer

10
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Regional Office, Kozhikode (for information and follow up)

3. The Environmental Engineer
District Office, Kasaragod (for information and follow up)

4. The Environmental Engineer
District Office, Palakkad (for information and follow up)

5. Dr. Deepesh .V
Scientist D
Central Pollution Control Board
Regional Directorate
Ministry of Environment, Forests & Climate Change
Bengaluru 560079

11



THE PLANTATION CORPORATION OF KERALA LTD

(A Government of Kerala Undertaking) Reg. Office: KOTTAYAM)
An 9001: 2015 Certified Company : Annexure R5(C)
GSTIN No: 32AAACT7596H2Z2

KASARAGOD ESTATE, Muliyar PO-67 1542

E-maii': -Dckksd(legmail.com Ph. N0.04994-250223, 949607670'10
KSD/Endosulfan/ '23’0 01.01.2026
To:

The Environmental Engineer,

Kerala State Pollution Control Board. District Office, Kasargod,

MAM Arcade, Near Railway Station, Kanhangad-671315.
Madam.

Subject: Online meeting for review of the status of disposal of Endosulfan — Keg.
Reference: Lr. No. PCB/KSRD/DO/ENDOSULFAN/1765/2004 dated 23.12 2023

With reference to the subject mentioned above, an online meeting has been scheduled for
31 December 2025 at 11:00 AM regarding the disposal .of Endosulfan barrels. Pleasc accept my

apologies for the inability of our representative to attend the meeting.

The Plantation Corporation of Kcralla Limited relies fundamentally on revenue gencrated
from agricultural products. At the scheduled time of the meeting. a pre-fixed auction of cashew
crops was being conducted at the Kasargod Estate. As this auction date was determmned weil
advance. any postponement would have risked significant financial loss to the Corporation
particularly if weather condittons became unld\ ourabie. Therefore, the otficials e require |

attend the auction to safeguard the Corporation's existence.

Regarding the status of the material mentioned in your letter, [ would like to clarify that the
unused Fndosulfan is not currently in the stock of the Plantation Corporation. While it was
previously held by PCK. the Iindosulfan stock is currently under the custody of the Revenue

Department.

Nevertheless. the Plantation Corporation will extend its tull cooperation o all activites and .,

e
procedures required for the disposal of the barrels in accordance with the Hazacdors and Gl

Wastes Rules.

Yours faithfully.

oy

Mpnager
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